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I, the depanent, above named, do hereby verify and declare that the contenss of this affidavit are frue and correct 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that
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Pradip Kumar MLA

239 Warisaliganj
Annexure-1
['sr. | Pscase. No. Name of court. Date of Under /Section.
No izance.
1 Pakriwarawan Sri Shivkurnar Prasad | 10/06/1999 25(1-B)26 Arms Act.
| ]35/1999 1* class JM Nawada
2 | Nawadah FTC-111 Nawadah. 01/11/2004 | 302,307,324,120,(B).P.C.
174/2004 3/4Expl Act.
3 | Kashichak FTC-111 Nawadah. 20/12/2004 302/34 |.P.C. 27 Arms Act.
38/2002
4 | Asthawan FTC-V Biharsharif. 23/01/2004 | 341,323,387,506,302/34 L.P.C
43/2003
5 | Ariyari ACJM Shekhpura. | 08/07/2004 | 302,201/34 LPC
127/2003
6 | Kashichak FTC-11 Nawadah. 27/05/2005 | 302/34, 120(B)LP.C. 27Arms Act
13/2005
7 Warisaligan| FTC-1! Nawadah. 10/06/2005 302,307,120 (B)/34 |.P.C
22/2003 27 Arms Act.
8 | Nawadah <ri Girlsh mishara. 1© | 18/01/2007 | 147,323,337,341,149/34 1.P.C
24212005 class M Nawada.
9 | warisaliganj C.J.M. Nawadah, 21/06/2007 | 147,148,149,323,341,307,353,
74/2006 337,504,427, 120(B)1.P.C
27 Arms Act
10 | Kawakol C.J.M Nawadah. 09/12/2010 | 147,148,145,307,186,353,
{Ruppau) 120 (BJILR.C
131/2001 25(1-ab)26/27/35 Arms AcL
11 | Kawakol C.J.M Nawadah. 09/12/2010 | 147,148,149,307,186,353,225,
(Ruppau) 120 (B)I.P.C& 25(1-a-b)
| 1132f2001 26(11) f27/35 Arms Act.
12 | warisaliga] 5ri Girish mishara. 1" | 07/12/2010 3 Bihar property difencement
180/2010 | class JM Nawada. prevention act.
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